
Shri. Vighyan Shankar Cthydar, 

Shri. M. I. Paswan, Registrar Incharge 

Learned Counsel for the applicant is absent. Defect 

noted under item no. 21 of the Scrutiny Report must be 
removed by 22,-3.96. 

P1(14 ( M. L. Paswan) 
Registrar I/C 

2.f 22.3.96. 	 Shri. M.L. Paswan, Renistrar I/c. 

Defect as pointed out in item No. 21 of the 

scrutiny report must be removed by 10.4.96. 
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(M.L. Paswn) 

Ran istrar I/C.. 

Shri M.1.s.Paswan, Registrar I/c 

Defects have been removed. List before 

the Bench for admission on 26.4 .96. 

M.L.Paswan ) 
Rgistrar I/c 

Counsel for the applicant ; None 

Certain sections of the counsels are observing 

token strike today (26.04.96) and they jare not atterdin 

this Tribunl also. Shri S;.C.Mishra, counsel for the 

applicant IS not present. Case be adjourned to 30.04.1996 

for admis,sjon. 	 \1L 
(N. K.Verma 
Menber(A) 
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applicant . sari R. SharmaLq
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Learrd counsel 	or the appliCart 

r one month' s time to prode the Rly.. Circular by 

'whic?i certain concesch1oris  were 1 granted to loyal Rly. 

[ officials. 	prye granted:.,Lis: this c-aae ,  ot 01.07..1996 

-- for.admission. 

(N. K. Verma) 
Merrerk) 

r 	6/1.7.1996 Hon'ble Mr. 	K.D.Saha, Nerrer  (A) JO 

No one appears. The cdse is adi outned to 

10.71996 for admission. 
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'.Cusl for-the' aoo-licant": Shri R. Sh'1àS 

HeardShriiSbarrna the learned counsel for the 

appl'icant.ins'piteof.:the ppprtnity oranted to him to 

produce the Rly. Circular by which certain considerations 

were granted for their wrds for appointment, the learned 	LI 

counsel for the applicant was not able to prouçe the same. 

He is basing his entire claim on the basis of the order of ,  

the Lucknow Bench of the Tribunal by which the respondents . 

in that, matter were directed to dispose of. the representatio1 f 

filed by the Association in 1992 in representative 

capacity. In the instant case, the applicant hasrade 

representation on 27.5.99, a copy of which has been 

annexed at Annexure —4 and 5. The reasons niven in that 

application is that since the iUlahabad Bench of the 

Tribunal had oiven direction in reard to appointment of 

Royal Rly. Of'ficialts wards, a similar treatment may be 

given to the applicant as well. This representation has 

not Wean so far been replied to by the respondents. 

These representation are addressed to the Rlys. 

Minister and the Chief General Manaqer, Eastern Rly. and 

DRM, Howraha but none of these authorities have replied to 

the representation of the applicant. 

OP is hopelessly time barred as it is not understood, 

why the applicant who attained majority of the aqe of 21 

some time in January, 1985 presses his claim for appointment 

in the Rly. on the ground now souctht _',,L- set up in the 

P.T.O. 



It issettled question of law that relie o.ranted in 

OA cannot be cause of action iW another A for orant 

f'simiIa 	eiiefc.iñthe.OA. 	In viaw thereof, the case is 

•• dismi6sed4as hpèiesiy. tithe. barrèd 
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